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6.1200 sqft Land situated at 6 Jalam Vilas, Paota B Road, jodhpur, Rajasthan

7.Plot No 14,15,16,17,18 at Hari OM City, Block - E, hari Om Pali, Rajasthan

4.86698.53 Sq Ft (total of 87 plots) of Land situated at 87 Plots @ Badgev, Area Sheoganj, sheoganj, Rajasthan

5. 26 Plots of Land situated at Plot No 1 ta 26 @ Khasra No 98/45 Village- Danasani, Tehsil - Rohat, Rajasthan

1,20 Bighas Land situated at Phalodi- Nagaur Road, Rajasthan Stat Highway, Village- Shaitan singh Nagar, Jodhpur, Rajasthan
2. 18.10 Bighas Land situated at Phalodi-Nagaur Road, Rajasthan State Highway, Village- Shaitan singh Nagar, Jodhpur, Rajasthan

3.28798 Sq Yards Land situated at Kharsa no, 6825 6839,6841,6842,6867, Village Bhinmal, Dist- Jalore, Rajasthan

8. Personal Guarantee of Mr. Ratan Lal Gurjor, Mr. Lokendra pal Singh, Mr. Shaitan Singh, Mr. Jagdev Singh Rao and Mr. Khuswant Singh Rao

1 | [ I [ [ I [
|_(4) |OOFINANCIAL CREDITORS - FORM C RECEIVED I | I
Sr.no. Name Claimant Related | ldentification Number, ifany| Liability as per Amount of Claim (Rs.) Amount of Claim Admitted (Rs.) * see note below Amount under Voting
(Secured/unse | party of the| books of accounts Total claims by Total claims by | Total claimsby | Total (a+b+c) Total Claims Total Claims Total claims Total (a+b+C)  |verification (Rs.) Share
cured/conting | Corporate creditors ( ) (%) in
ent) Debtor amount) (a) (b) (Other Charges) amount) (a) (Interest) (b) (Other CoC
(Yes/No] () Charges) (c)
A. |Financial
Creditors
SREI
1 Piustes Secured® No U70101WB2006PLC109898 NOT AVAILABLE 2,51,33,45,285 46,90,24,871 21,40,650 2,98,45,10,806 2,51,33,45,285 46,90,24,871 21,40,650 2,98,45,10,806 100%
Limited
I [ [
TOTAL (A 2,51,33,45,285 _ 21,40,650 2,98,45,10,806 2,51,33,45,285 46,90,24,871 — 21,40,650 2,98,45,10,806 100%
Primary Security:

Notes:

1. This list presents claims received as on December 27, 2023, verified as on January 04, 2024, and remains subject to further verification and updation by IRP in that regard

2. Figures have been converted into INR from respective currency as per 15 of

and

3. The abovementioned voting share has been computed on the basis of amounts verified as on date,

ANNEXURE C

Board of India (Insolvency Resolution Process for Corporate Process) Regulations, 2016 (“CIRP Regulations”) as amended from time to time.
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